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The applicant challengeg the validity
of the oral order dated 23-3-83 of his retrenchment passed
by the respondent. It is allegsd that he was originally
appointed as Casual Labour(Mason) on 19-1-78 and had |
completed more than one year servics as such and had
acquired the stetus of temporary Railway servant as a
Mason and keeping the persons junior toc him in the
service, he could not be retrenched illegally in
contravention of the provisions of Section 25-F and 25-G
of the Industrial Disputes Act,1947. He has accordingly
prayed that he be deemed to be in continuaos service as
Mason and his impugned retrenchment is arbitry,illegal and
unconstitutional.

2= It appears from the representation dated
27-1-1986(copy Annexure-I) of the applicant that he is
without any charge since 18-10-82 for want of any pest

or work. He made another representation on 22-8-86(copy-
Annexurs-I0) stating that he was retrenched for want of
sanction of any work in the office of Works Infytnr
(Construction) Jhansi and he be taken on work. Contrary to
this, it was orally submitted before us at the time of 2
hearing of this application for admission that the applicant %
is still in service and he is occassionaly working as a B

Fl e

Casual Labour,but he is not allowed to work continuously. M
representations (Annexure=-I & II) of the np@liaaz:wwgi_;fﬂjfﬁf'
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